
 - 1 -       

            HC-KAR 

           
CNR: KAHC010431552026 

NC: 2026:KHC:41248 

CRL.P No. 9330 of 2026 

 

 

 

 

IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

DATED THIS THE 5TH DAY OF AUGUST, 2026 

BEFORE 

THE HON'BLE MR. JUSTICE S VISHWAJITH SHETTY 

CRIMINAL PETITION NO. 9330 OF 2026  

 

BETWEEN:  

1. MUNIREDDY.S.H 
S/O LATE HANUMANTHARAYAPPA 

AGED ABOUT 61 YEARS 
 

2. GIRISH.S.M 
S/O MUNIREDDYA 

AGED ABOUT 23 YEARS 
 

BOTH ARE R/AT SONNENAHALLLI VILLAGE,  

SHIDLAGHATTA TALUK  
CHIKKABALLAPURA DISTRICT- 562105 

…PETITIONERS 
(BY SRI. PRADEEP KUMAR.R.H.,ADVOCATE) 

 

AND: 

 

STATE BY SHIDLAGHATTA RURAL POLICE 

CHIKKABALLAPURA DISTRICT  
REPRESENTED BY STATE PUBLIC PROSECUTOR 

HIGH COURT OF KARNATAKA 
BENGALURU - 560 001 

…RESPONDENT 
(BY SRI. VINAY MAHADEVAIAH, HCGP) 

  

THIS CRL.P IS FILED U/S 439 CR.PC (FILED U/S 483 

BNNS) PRAYING THAT PLEASED TO ENLARGE THE 

PETITIONERS ON BAIL IN SC NO.42/2024 ARISING OUT OF 

CRIME NO.152/2024 REGISTERED BY THE SHIDLAGHATTA 
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RURAL POLICE STATION FOR THE ALLEGED OFFENCES  U/S 

302, 120B, 201, 212, 341, 114 R/W 34 OF IPC ON THE FILE OF 

THE 2ND ADDL.DISTRICT AND SESSIONS JUDGE AT 

CHIKKABALLAPURA SITTING AT CHINTHAMANI. 

 
 THIS PETITION, COMING ON FOR ORDERS, THIS DAY, 

ORDER WAS MADE THEREIN AS UNDER: 

 

CORAM:  HON'BLE MR. JUSTICE S VISHWAJITH SHETTY 
 

ORAL ORDER 
 

1. Accused Nos.1 and 2 in SC No.42/2024 pending before 

the Court of II Additional District and Sessions Judge, 

Chikkaballapura, sitting at Chintamani, arising out of Crime 

No.152/2024 registered by Shidlagatta Rural Police Station, 

Chikkaballapura, for the offences punishable under Sections 

302, 120B, 201, 212, 341 read with Section 34 of IPC, are 

before this Court in this successive bail petition filed under 

Section 483 of BNSS, 2023, seeking regular bail. 

 
2. Heard the learned counsel for the parties.  

 
3. FIR in Crime No.152/2024 was registered by Shidlagatta 

Rural Police Station, Chikkaballapura, for the offences 

punishable under Sections 302 read with Section 34 of IPC, 
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against petitioners herein based on the first information dated 

25.06.2024 received from Venkatesha, brother of deceased 

Smt. Padmamma. During the course of investigation of the said 

case, petitioners herein were arrested on 25.06.2024 and 

26.06.2024 respectively and remanded to judicial custody. 

After completing investigation, charge sheet is filed against 

three persons and petitioners are arraigned as accused Nos.1 

and 2 in the charge sheet. Their bail application filed before the 

Trial Court was earlier rejected and thereafter, accused No.2 

had approached this Court in Crl.P.No.13636/2024, which was 

dismissed as not pressed on 26.03.2025 with liberty to renew 

the bail application after examination of alleged eyewitnesses 

CW2 to CW6 is completed before the Trial Court. Subsequently, 

petitioners had filed a fresh bail application before the Trial 

Court in SC No.42/2024, which was rejected on 20.02.2026. 

Therefore, they are before this Court.  

 
4. Perusal of the material on record would go to show that 

petitioner No.1 is the father of petitioner No.2. Petitioner No.1 

was married to deceased Smt. Padmamma and from the said 

wedlock, they had two children. It appears that the children 
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born to petitioner No.1 and Smt. Padmamma had died and 

thereafter, there was a dispute between the couple and 

subsequently, Smt. Padmamma had abandoned the petitioner 

No.1 and was residing separately. Petitioner No.1 had 

thereafter married Smt. Manjula and petitioner No.2 is the son 

born to petitioner No.1 and his second wife Smt. Manjula.  

 

5. Smt. Padmamma appears to have filed multiple civil and 

criminal cases against petitioners herein and their family 

members and therefore, petitioners developed vengeance 

against Smt. Padmamma. On 25.06.2024, they had gone to the 

house of Smt. Padmamma, armed with weapons and after 

quarreling with her, they assaulted her with weapons they 

carried and had committed her murder. CW2 to CW6 are the 

alleged eye witnesses to the said incident in which accused 

Nos.1 and 2 allegedly had assaulted and committed murder of 

Smt. Padmamma.  

 

6. Accused No.2 had earlier approached this Court in 

Crl.P.No.13636/2024, which was dismissed as not pressed on 

26.03.2025 with liberty to renew his bail application after 
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examination of CW2 to CW6, who are alleged eye witnesses to 

the incident, is completed before the Trial Court.  

 
7. During the course of trial, prosecution has now examined 

totally 7 witnesses as PW1 to PW7, out of 49 charge sheet 

witnesses cited in the present case. Amongst the alleged 

eyewitnesses CW2 to CW6, prosecution has examined CW2, 

CW3 and CW6. It is not in dispute that prosecution has given 

up CW4 and CW5. Therefore, as on this date, all the material 

charge sheet witnesses have been examined. Petitioners do not 

have any criminal antecedents and they are in custody for the 

last more than three years. Out of 49 charge sheet witnesses, 

only 7 witnesses have been examined as on this date and 

therefore, the chances of the trial being completed and the 

case being disposed off on merits in the near future is very 

remote. Since the material charge sheet witnesses are already 

examined, there cannot be any apprehension that petitioners 

may tamper with the said witnesses. Under the circumstances, 

the following order:- 
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8. The petition is allowed. The petitioners are directed to be 

enlarged on bail in SC No.42/2024 pending before the Court of 

II Additional District and Sessions Judge, Chikkaballapura, 

sitting at Chintamani, arising out of Crime No.152/2024 

registered by Shidlagatta Rural Police Station, Chikkaballapura, 

for the offences punishable under Sections 302, 120B, 201, 

212, 341 read with Section 34 of IPC, subject to the following 

conditions: 

 

a)  Petitioners shall execute a personal bond for a 

sum of Rs.1,00,000/- each with two sureties for the 

likesum, to the satisfaction of the jurisdictional 

Court; 

 
b)  The petitioners shall appear regularly on all 

the dates of hearing before the Trial Court unless 

the Trial Court exempts their appearance for valid 

reasons; 

 
c)  The petitioners shall not directly or indirectly 

threaten or tamper with the prosecution witnesses; 

 
d) The petitioners shall not involve in similar 

offences in future; 
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e) The petitioners shall not leave the jurisdiction 

of the Trial Court without permission of the said 

Court until the case registered against them is 

disposed off. 

 

 

  
Sd/- 

(S VISHWAJITH SHETTY) 

JUDGE 
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